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toanes has already been licensed in
terms of annual sugar production
capacity, making a total licensed
; capacity of 148.91 lakh tonnes as on
"28-2-90. ‘The Central Government
is in the process of formulating a
new licemsing policy for the 8th
Plan, the details of whict. would
be announced shortly.

Short supply of phosphoric acid
and ammonia to fertilizer
1o, el ulndusny
556. SHRI GHUFRAN AZAM :
Will the Minister of AGRICUL-
TURE be pleasec to state :

(2) whether it is a fact that seve-

" ral fertilizer plants m the country

producing phospna’ic or complex

fertilizers have cither closed down

or are on the verge of doing so

. because of the failur: of Government

to arrange the import of two vital

inputs— phosphoric acid and ammo-
nia in the last few months ;

(b) if so, whether Government
have taken any steps to phosphoric
acid and ammonia available for the
revival of the ‘ertilizer units in the
country ; and
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7 {c) if so0, the details th-reof and
what other steps Government pro-
pose to take in this regard ?

THE DEPUTY PRIME MINIS-
TER AND MINISTER QF AGRI-

N

“ CULTURE (SHRiI DEV1I 1AL) :
© (a) Yes, Sir.

(b) and (c). On 8th Februar
1990, The Minerals and Mety,
Trading Corporation of India Lials
ted (MMTC) was designated asmi-
canalising agency for the impo the
phosphoric acid and ammonia rt of
27-2-1990, MMTC issued a . On
enquiry for tac purchase of tender
MT of ammonia to meet the 50,000
requirements of ammonia.  urg.nt

For the requirement of phos-
phoric acid, MMTC issued a tender
enguiry on tne 8th March, 1990.
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Shipments would commence after
the contracts have been concluded.

Demolition of unauthorised
construction

557. SHRI GHUFRAN AZAM :
Will tne Minister of URBAN DEVE-
LOPMENT be pleascd to state :

(a) whether the Prime Minister
has recently directcd thc Delhi
Administraticn to stcp the demoli-
tions of unauthorises coustructicns
forihwith ;

(b) whetter it is a fact that a
large number of unauthoris @ cons-
tructions tock place in Delhi parti-
cularly in Dclhi Development Avtho-
rity flats during the year 1989 ;
and

{¢) if so, whether Government
propose to d:molish all these cons-
tructions which have iaken place
during the vear 1989 ?

THE MINISTER OF URBAN
DEVELOPMENT (SHRI MURA-
SOLI MARAN) : (a) No, Sir.

(b) and (c). N.D.M.C. has repor-
ted that there is no large scale un
authorised construction in their
jurisdiction. Howewr, DDA and
MCD have reported unauthorised
constructions in their respective jurise
dictions, including in DDA flats.
Action has been takenh by all the
tnrce authorities under the provisions
of Punjab Municipal Act, 1911,
Delhi Development Act, 1957 and
the Delhi Municipal Corporation
Act, 1957, respectiv:ly, aga’nst such
unautnorised constructions.

Regularisation of illegal
constroctions

558. SHR1 SANTOSH BAGRO-
DIA : Will the Minister of URBAN
I:::?VELOPMENT be pleased to
state :

() whether Government haw
teken a d:cision to rcgularige the
illegal constructions made by peoph



